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O R D E R 

16.03.2020  Learned Counsel for ‘Committee of Creditors’ state that voting 

on the Resolution Plan is scheduled till 2:00 pm of Today i.e. 16th March, 2020. 

In view of the statement made by Learned Counsel for ‘CoC’, we adjourn this 

matter on the present stage. 

List the Appeal in Orders category on 1st April, 2020.  
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